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It appears that by the lapse of time the 
a?plication has become infructous i.e. why no 
oneMpeared. The respondent has/not filed any also 

reply. When the Writ petition was filed by the 
applicant he was aged about 2 49 years and it 
aPIDears that he has attained the of super-

annuation. An interim order was granted by the 



High Court staying the operation of the order 

passed by the lower court and the applicant 
thus continued to work on the post from which 
he was reverted. The application of the applicant 

is accordingly dismissed in non prosecution. 

No order as to the costs. 

(oPs) 
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In th.._ Lion hle high Court of judicature At 

,77,now Peneh 

or! t eti tion of lqP? 

B. D. Prindey on of Ohandra Dutt T. C.[. Grade ITT, 

outotele 17chan fie i. R lye! y, Flazratgan,i, 1,7,7c'-now 

ri 9r1 	Bn7ar, antt. imcknolAr. 	, 

Vs. 

Union of in dirt through the Gen err!' Mann ger, 

Northern Railway, Barocla House, New Delhi. 

The rIlief Signal and Telecommunition Engineer 

( Tel e 	Brt,r017 Fouee, New Delhi . 

Senior Sirnal and Telec,ormunicntion Enp•ineer, 

D.R.7,.%,  Northern Railway Office, T4 r,_7rntginni, 

4, Chief Telecommunication Inspector, 'Northern 

Railwrvr o  Fazratpani, Luck,now. 

. 	Divi si on n TRPilwri y Yana ger , N orthern Rai :17"m Ipt  

Fr 7-rin t 	, Tr  *now. 	• . 	„ • Urip 4, L  nrti el,  

PETITION UNDER ARTICLE p96 OF TP-Tr, 

CONSTITUTION OF INDIA 

The humhle petitioner begs to su'hmit s under 7)  

1 • 	That the present writ r Pt:It:Ion is dIrented ant 

the orders of the opposite pnrties for cir, iming 

the issue of e writ of' nandarus rermiring flle" orm 

parties to act in accordance with law and tre.pt, i. 

petitioner as permanent to the post of Telecornmuni cati_ 
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Inspector Orade 	and not to revert hi to any 

subordinate post. 

2. 	That the petitioner was working as T.C.M. grade I 
or— 

under C.T.I. Lucicnow in the scale of
44 Li 	&1L - 

xts, 
7- 

The petitioner appeared inl_test for selection to 
F 

the post of T.C.I. grade III. he petitioner was 

declared pass in the said test and a panel cn the 

basis of the result was published throuft note 

No. 570-Sig)101-kt. II dated 21-6-1979 division-wise. 

The true copy of the said result as published is 

Annexure (1 ) to this writ petition. 

3, That on the basis of the said result the petitioner 
Ot- 

was promoted aa 30-12-80 as TCI Grade III in the 

scam scale of Rs, 425-70u, by Divisional Railway 
et— 

Manager, L uckn ow vide order No.Stikag.lar.xicOtergrIT el ei E/ 2 

Tr. C T I/Lko , N. Rly, dated 30-12-80. Though the 

vacancy was clear nevertheless it was indicated in 

the promotion order that the promotion was an 

officiating and was on purely ad-hoc basis. The 

true copy of the promotion order is Annexure (2 ) 

to this writ petition. 

4. That after the said promotion the petitioner was 

required to go to atten.d promotion course w.e.f. 

1-2-81 to 31-5-81. .fter completing the training 

the petitioner appeared in the exanination and 

interview and was declared successful with the 

result that the petitioner wp.s awarded the certificate 

of having passed the Tn. Grade III promotion course. 

The true copy of the said certificate issued to the 

petitioner is ,kAnnexure (3 ) to this writ petition. 

4. That during the period w.e.f. 1-2-81 to 31_5-81 
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_ 
the petitioner remained under training and was not 

aptual:).„Tdischarging the duties of 	Grade III 
even then the petitioner was desienated and held the 

post of T.C.I. grade III and continued to be pal d 

salary for, that post which indicated that the 

petitioner Was not working on ad-hoc tasis vice 

Him Lai, who had come back from the training when 

the petitioner was ordered to go for training and 

tis such this fact itself proved that the petitioner 

was working on clear vacancy otherwise the petitioner 

could have been reverted when 4iri Him Lel cane 

back from training and joined the post of T.C.I. 

grade III. 

5, That no one can be confirmed or allowed to retain 

the clear vacancy of 	grade III unless he has 

undergone the training of 	grade III from 
41- w-Avt$2. 

Qiaz iabad or else.--wheretthe said technical training 

is imparted and examination and . intereierAT is held 

that is to say, the techcical prcmotion courle of 

T.C.I. grade III is essential for retention of the 

individual on the p ost of T. C.I. grade.  III, . otherwise 

his retention will be unsafe and hazardous to the 

society. ...ince the petitioner was selected on the 

basis of a selection and suitability _test therefore 

. 1 on premotion to the post of T.C.I. grade III the 

petitioner was reeuired to under-go training and 
-• 

pass the same and the petitioner underwent r training 

and passed the same and was awarded the certificate 

for having being successful. ahe petitioner may 

submit that in the said promotion course of T.C.I. 

grade III at Ghaziabad the expm.ses . over training 

and examination etc., for an individual trainee 

ranges from -Ls. 2E000/- to 30000/- as the trainee 



is paid the salary of the post and the machin s on 

which he works costs crores of rupees and the Engineers 

who impart the training are highly qualified and paid. 

6. That although it was stated in the,  promotion order 

arinemre ( .1 ) that the p. etiticrter was being promoted 

on ad-hoc basis vice Shri Hira Lai, who was booked 

for training of promotion course of T.C.I. grade III 

but the petition Cr continued ..,to hold, the post of . 

grade III . even after the arrival of the said 

ri Hira Lai and resuming duty of T.C.I. which fact 

clearly established that the petitionitr was working 

against clear vacancy and the word ad-hoc in the 

promotion order was loosely used because on return 

from successful Ghaziabad technical training of 

promotion course of T.C.I. grade III the petitioner 

continued to work as T.C.I. grade III, .when . officiating 

and ad-hoc promotion could not exceed for more than 

3 months. 

7. That the performance and work of the petitioner had 

been under assessment and the assessnent report had 

been sent to the immediate superior making the 

promotion and the same had altrough been found very 

satisfactory with the result that from the date of 

promotion to date there had not been a single 

adverse report, complaint or warning against the 

petitioner either on completion of 3 months or 6 

months or 9 months or 12 months as required under 

the circulars issued by the Railway Board from time 

to time. 

8. That although the petitioner had been :pror.ioted on 

30-12-80 and had been continuously working as T. C... 

)4'ad,e. III having being duly empanelled in the 
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S6lection List published after the test was held, 

even then thel petitioner was called upon to appear 

In a supi,leraentary selction of T.C.I, g.acle III 

(R.S ) R. 425-70u to be held on 27-1281 at .H.Q. 
Office, Earoda House, New Delhi at 10 hours. Since 

the petitioner had already passed the test rind 

empanelled in the Selection List end thereafter had 

unde,repne the training and passed the same with 

certificate , therefore the p etitioner intimeted 

the General Manager about these facts by representing 

his case. 

9. That in the said supplementary Selection of T.C.I. 

grade III all persons, whether they were earlier 

selected end empanelled, or they have passed or not 

passed or have failed in the technical promotion 

course of T.C.I. grade III at Ghaziabad, or were 

qualified or not were called for selection, which 

clearly showed that the training and certificete 

of passing the Ghaziabad Training, premotion course 

was of no consequence and all qualified or Un- 

qualified perscns were kept at par for purpose of 

selection by opposite p arty No. 1. Not only this 

but persons who even did not go to attend the 

promotion course of T.C.I. grade III at Chaziabed 

were also called for selection in the Ertl d 

supplementary Selection. This conduct of the 

,mwsmat opposite parties clearly goes to show that 

they wanted to patronise some persons who were 

unable to undergo training and pass the exeminetion 

and interview at Ghaziabad. That is to say this was 

an attempt to select persons who are unqualified 

over qualifed incurabants and to make room for 
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untrained for trained, ehich is not only unjust and 

discririnatory but hazardous for fafe running of treins 

and the society at large. '41(.1t was 7p1reherfted in the 

supilementary selection came to pass inasmuch as treined 

and duly eualified persons were checked off whereas 

untrained and wicualified were accommodeted. The post 

of 	OA ttselecticn post be it is filled by 

etnpanelment by:rnducting the suitatility test ral Ci then 

training the employee concerned and retaining him after 

passing the promotion course of training. he 

petitioner wet found suitable after the suitability 

test and was censeeuently prcmoted to the post Of T.C.I. 

pacle III. The deponent states that the relevant papers 

are in the custody and power of the cpp. parties which 

will make more clear the aforesaid position. J-he true 

copy of the list published by the Scepplementery Selection 

toeimittee is ..nnexure k 4 to this writ petition. 

10.1het irio.S. Methur Virtl s trained frac!). ;eicundrebed and 

had passed the exeleinetion and interview and was promoted 

to the post or T.C.I. grnde III like the petitioner hit 

were called for the Supplemcntary Selection from the 

said list rind others who had neither undergone pranotion 

course training 	or passed the sane and were uneualit e 

as against we two were premoted and e:cccerreodated leith the 

result that the seid rI 3.5.)rathur filed a writ petition 
f--- in this Hon.' ble i)ourt as writ petition eio. 1696 of 1982 

which was admitted and operation of the order stayed. 

11. ihat on account of the publication of the said list 

the promotion orders ere being iseued and all those whose 

names are not in the 3.1A-,t are being reverted. The 

reversion orders have been issued text the rotition has 

not received and is likely to receive as others 
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have received the orders which is composite in 

nature. The true copy of the said reversion order 

by which the petitioner is also subject of - 

reversion with others is Annexure (5 to this 

writ petition. 

12, 	'111(.:t the r, otitioner has not been relieved of the 

p ost of T. 0.1. grade III and as such he is holding 

that post still but is likely to be relieved on 

account of p.ronotions made on the tatx basis of 

the supplementary selection List. 

13. 	it as ahri 	Dhanija 

transferred under Dy. 	& 
after promotion has been 

8--- 
EAlisra 	itiseaXik 

New Delhi therefore his releiving the petitioner 

at the present moment is not possible but some 

other a-rang.ortent is likely to be made by the 

Tposite porties for relieving the petitioner. 

14. 	That the petitioner sutmits that 41r1 B. D. Shukla 

never attended 4 months' promotion course of T.C.I. 

ptade III, but he was called to apRenr in the 

Oapplementary Selection and he was declared 

successful whereas those who had successfully 

paseed the promotion course of T.C.I. grade III 

like the petitioner and others have been checked 

of to mcike room for ix others. 	is in.justice 

will appear from the list appended to this writ 

petition as A-nnexure ( 6 ; • 

Tint from tine to time the Rai3..wy bolxd issued 

circularletter No. E/232/7 dated 2-6-64 and 

circular letter No. E/216/0/Can dated 31-1-66 

which are in the nature of Rep,u1n.tion and are 

binding on all the officers of the Administration 

as the Doard is a statutory body and js been 
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invested with the p (viers to issue such circulars 

on all matters cencerning the itailway matters. It 

is submitted that the circulars letters issued by 

the R.111-Tay Board are law and are binding on all 

concerned and any right which arises out of it is 

enforceable in the same manner as rights arising out 

of a statute. 

16. `ihat the Railway Beard israied circular letter 14 0 

1" 	 • 	• 

.6/232p7 Bated 27-6_1964 on the subItct of reversion 

when it was found that in practice no proper 

system was being followed in this respect th the 

result that staff continue to officiate for a 

lon.g time and then reverted, contrary to existing 

orders. 	no of the principles laid down by the 

two circulars mentioned in para 15 hereof are as 

under 

vthenever an. employee 16 put to officiate in 

higier post, his immediate Bap eri or should 
8 	fr - 

sent and assessment report as 	on a D-__9$1-iticke 

the employee has completed 6 months of 

offiicating period, f this report is 

unsatisfactory a similar further report 

should be sent three months illter i.e. at the 

9 months officiating period and again 3 months 

later i.e. at the end of 12 months officiating 

period. 1. f the first report is satisfactory 

further report need not be seat unie6b the 

enployee detriorates in the subsecuent months. 

al) If the first and second report is unsatisfac-

tory the ofzieer 2Lould be warned that the 

report of his working has been unsatisfactory 
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and unless he mikes substantial Imp:movement he is 

liable to be reverted. 
(1.rf 

(ill')  That if third report at the end of 12 Tarlitx 

months is (..C.i.;..;o unsatisfactory, he Ishould be 

p:romptly reverted and if he is to be given the 

further chance even after the third unsatisfactory 

report, the personial sanction of the benior 

officer- 	d of the Department in the case or 

class III etr-loyee should be obtained and evennfter 

mich sam;tion hus been even to the employee is 
fr- 

of no avail , he must be pormlx promptly reverted 

before convleting 18 months of officiating period. 

iv ) That after repented chances, if the employee 

does not improve his neve shall be automatically 
it-- 

be clerk-ter deleted from the panel. 

;. That for pranotien again the employee Vital 

have to appear before selection cc:remit-tee afresh. 

(vi 	That in case of staff with satisfactory 

report, confirmation against available vacancies 

can be ordered after one year. 

(vi 	rihat after completing the officiating period 

of 18 montb.s an employee,  cannot be reverted even 

for unsatisfactory work. 

That the aforesaid two circulars iseueci by the 

Railway ijoard. in 1964 and 1966 on.. the subject of 

reversion are binding ai the epposite parties 

Ihe true copies of this* circulars are Annexures 

(7 ) and (8 ) to this writ petition. 

That it is submitted the opposite parties have 

totally ignored the terms of the circular in the 

sarie manner as has been indicated in these two 
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circulars aforementioned. -According to the letter 
and intent.  of these two circulars it is clear that 

whenever an employee is put to officiate in oceta 

higher post his performance and work should be 

under scrutiny and assesanent and 'even in cases 

of unsatisfactory work repeated chances should be 

rifforded to the mployee to make irap(iNovement, 

that is, reversion should not ordinarily be 

resorted to even in the case of unsatisfactory 

work. It follows therefore that it 	be all 

the more undesireable and unreasonable to revert 

those emplo ye s whose work is satisfactory and 

further reversion can be fitade before completion 

of 18 months of officiating period if the work 

is unsatisfactory after repeated chances. There 

oecuri-ed to occasion to give any chance to the 

petitioner to make improvement as the petitioner' s 

work had althrough had been satisfactory, and all 

his superiors we.,re fi1ly satisfied rith his work and. 

.and he was never commu_nicated and adverse entry 

during his continuous working as T.C.I. G-c, III 

The petitioner has never been gtven any shoi.7 cause 

notice or any other communication indicating that 

he was to be reverted to the lower post from 

which he had emit earlier promoted having worked 

in the higher post since December 30, 1980 to 

date, Lhe petitioner has acouired lien on the 

post of J..C•I• grade 111 and he cannot be reverted 

to the lower post. 

J.hc,t the petitioner is advised to state that 

the effect of the two circulats of the ..aili,vay 

-oard is that any employee who was officiating 
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in a higher post for more than a year he should 

be confirmed. The petitioner has put in 16 months 

continuous satisfactory service'. The petitioner 

could be referted in 6 rionths or 9 ncnths or 12 

months if his work was unsatisfactory and he 

vOuld not have inprovcd in spite of warnings 

and repeated chances. Nothing happened with the 

petitioner in the present case. 

20. That it is submitted that when the circular 

letter prescribed a procedure , it has to be 

-40 	 followed and its infraction amounts to acting 

arbitrarily and in disregard of the statutory 

(1;txxirattx.rovisions and those of Article 16 of 

the Constitution. It is submitted that the 

manner in which the opposite parties have 

checked off the petitioner who is nualified 

it is discriminatory. The juniors and unnualified 

like Sarvsri B.D. Shukla and. JCL. Dhamija are 

juniors to the petitioner and they have never 

officiated as 	Grade III and the former 

never attended the prcmotion course of 

de III in Ghaziabad and so he is also 

unqualified. The right to seniority is a 

substantive right of a public servant and reversion 

which would take away several months of 

merthtorious service is unreasonable and illegal 

and is contrary to established practiut and 

procedure. 

21. That being aggrieved by the aforesaid action 

of the opposite party No. 1 to 5, the petitioner 

files this writ petition inter (Alin on the 

following grounds .- 



(t) 

GROUNDS 

(a ) Because the reversion of the petitioner is 

arbitrary and infringes fundamental rights 

enshrined under lam Articles 14 and.  16 of the 

Constitution. of India. 

(b ) Because the action is contrary to the established 

procedure and the reversion of the petitioner 

Is in utter disregard of the Rule of Law, and 

is also contrary to the principles of natural 

justice. 

) Because the authorities concerned have acted 

without jurisdiction. 

kd 	Because promoting juniors and uneualified 

persons for technical job like T.O.I. grade III 

is not only hazardous to the a-ife running of 

the trains but is also hazardous to the society,  

at large by reverting senior and. duly qualified 

person like the petitioner. 

ie 	Because the action of the opvosite parties is 

discriminatory in accommodating juniors and 

uncualified persons for seniors and qualified 

hands. 
(f ) Because the order of reversion is against the 

two circulars mentioned in the body of this 

writ petition and against rules in that behalf. 

(g 	Because the irnpumed orders are illegal, 

unreasonable and causes irreparable team loss 

to the petitioner. 

The petitioner, therefore prays as under 

that a writ, order or direction in the 

nature of certiornri my be istiod 



(13) 

quashing the orders contained. in .kenexure 5 1 

to the writ petition. 

(iii what a writ or direction in the nature of 

of mandamus may be issued commanding the 

oppost te parties int not to revert the petitioner 

from the post of lleccenunication Inspector 

kxrade III, k Telo-CQmrtunication Inspector T.C.I. 

Ckiade III) X to that of T.C.M.erade I or any 

subordinate post; and it may further be 

directed that the opposite parties may act 

in accordance with law as established by the 

itailway board' s Cirtiular letters. 

That any other writ, direction or order that 

may be found to be suitable be issued. 

%iv .hat costs or the writ petition may be 

awarded to the petitioner against the 

opposite parties. 

k 	Mohd liras 
4..dvocate 

Lucknow 	Conn sel for the 4- etitioner 

May (0 , 1982. 
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In the Hon' ble high Court of judic ature At Allahnbad, 

Lucknow Bench ;1 

Writ r *titian No. 	of 1982 

B. D. P an dey 	 • • 
	 etititioner 

V . 

04.iori, of -.India 	• • 	 to • 
	 6pp . Parties 

Jr 	

))e? 
AFFIDAVIT  

tri 
A 
	

I B. D. Pandey aged about -4-yeart son of 
4?— 

Chandra Dutt/r/o oe.dar Bazar, Cantt. Lucknow do hereby 

[solemnly affirm as under :- 

That the deponent is 

petition and is well 

of the case. 

That the contents of paras 1 to 21 of this writ , 

petition are true kat to my own knowledge. 

That the Annexures 1 to 8 of this writ petition 

are the certified copy. The Annexure -5 rzettit 	e-- ylk§tt —- 

has not been served on the petitioner therefore its 

true copy has been made from the original ismied 

the petitioner in this writ 

conversant with the fg facts 

to other incumbnnt. 

Delp cnent 

I, the above .named clep cnent do hereby verify 

that the contents of Darns 1 to 3 of this affidavit 

are true to my personal knowledge, and no part of it 

is false and nothing material has been ouncealed, so 

pep on en t 

help me God. 

4,7  
4d44-ie 



explained by me. 

0,41T 	 . a 
, 

LuCkiv 	4 	, . 

IL,)4, *Ave ...S.: • 44:-. ••• 

'or 

15 

Solemnly affirmed before me 

at /.3o_ ..n/  p.m. 

by the dep cnent 41 /4- 

Who has been indentified by 6hri Hafizur-Rahman 
c 

-,,dvocate of Allhabad, Luclmow Bench ) 

- t-t` 	 I have satisfied myself by -examining 

the dap cnent that he understands the contents 

of this affidavit which have been read out and 



Vr/?/../.' 	t 

In thP Ion' b1 e HirtCourt of Judi opturt,  /At All 

( Lullcri ow lien lel ) 

Mort No, 	of 192 

B. D. P dgy 	 • • 
	

0,61 toI,er 

'UM on td.jj pfl others 	* • * 
	OLT. nrti 

/ N N E X U R J 	C 	1 	) 

Cour gel for etit. oner 
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LUCICOW DI7IS1pH 

Name and  designation  Papsed/Failed. 

 

3.K.Danerjee 2C:1-I/LKO 
R.L.Sharma 
C.P.Verma - 	--do-- 
Chhotey La? 

Hanif --do-- 
Hira Lal(Cable Jointer)/Lko 
A.S.Sengupta, 11G5 

S.K.Raha l  Inr-O/TP/LKO 
1:esho Chand, CJG 
3.D.Pandey, TI(Line)/LUCKNIZ 
Sadan La? Seth, TC-I/Nanaras 
Shiv La?, TC-I/PCP/353 
G.K.Roy, 'C7-1/PCP/EGS 
Lachhman Prasad, TC-I/LKO 
1dhey Sham, '..'CflI/LICO 
?am Dularey, TCY-I/LKO 
3.:.Sonkar, TC-I/LKO 
Jagat Pal, =-I/LX0 

SSTE/::W/CONST. 

Hame and designation  

Shri Subhash Chander, TC17-1, 
-Shri Harish Chander, 

Shri S.U.Srivastava, 
e  Shri Avtar Singh Sahota, 	) 

(i„-Shri Onkar Hath Duey, WH7II 	) 

S3STELELE  (H1. OFFICE)  

Shri Sham Sunder, 14 .ZI 

Passed. 
Passed.,,///  
Passed. 
Passed. 
Passed. 
Failed. 
Failed. 
Failed. 
Failed. 

Absent since 7.11-.79 
ReCused. 

Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 

Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 

Passed/Failed 

Passed. 
Passed. 

They could not appear in 
the literacy test held 
on 6.3.79 due to some 
unavoida'elo reasons. 

P assed. 

PA/C.S.T.E. 

JS. 22.1.79. 
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In the Hon'ble Hieji Court of Judicature At Allnhabad, 

( Lucknow Bench , 

.1111.11 •1 

VrjtPetitiOflNO. 	of 1982 

3. D. P dey 	 . • 	Petitioner 

Vs, 

Union of India end others 	• • 	 upp trcties 

No. Tele/E/ 2 
	 dated 33-12-80 

'Tx.. C T I/Lko 
N. Ry, 

Doticc 

Sri B.D. Pandey riCM/I under CTI/liko tdr in scale 

380/- 560/- (PS ) is hereby promoted to officiate 

as AI Gr 114 in scale s. 425/- 700/- purely on 

ad hoc basis and posted at lko vice Ori Heera 

booked for promotion toursc. 

He has bec:n d663.nrod medically fit in ,a-3 

on 30/12/380 (No G 76586 ) 

.he promotion of ori (P. PendeY is purely on 

ad hoc basis in future promotions and, to be reverted 

at any time on administrative ground without any notice. 
p 

4.-uthority LI* .1 0/Lko No. 75 25/2/11.1/77-79  of 

17-12-80. Sd/- 
ullief I'elecorran. Inspector 
N. Rly CB Lko. 

C forwarded for information. 

on i IL.ra,. /bko 

Sri 1,1' 0 /Lk o 
Sri B. D. k ondey in office. 

rN/ Jhief xele 1m.i 1 PCtor  
. Sly. o.B. Lko. 

diS 

( 1) 

(2) 

(3 ) 
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in thr. tion t ble High court of a-udicriturp At  

iuknow beneh 

Wrjtrtition io o. 	of 19PP, 

B. D. nndgy 	• • 

S. 

Union CS 	rtnd others 	• . • 	Opp, k' nrtir'S 

	

1,\TNEXURE 
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Coup g1 for se etitionor 



.71)p 
Ahrecl -4o-

Shiv 0- Pra'.7cash-f4o- 
7.1-. 

ALT, 	ALT) 
A1.2 	

•TY, 

LID 
	LTL,  

-ALr` 	AL1- 

,:CJA 
77spr- cil'arter3 Cf74..ce, 
Tproca 

-27.1.1  • 

r 	-n !las passeci - hs 

s -;aff ihO h.ave been p-' ,‘cerl on t1^1 
Danol of rfelecon. 	 r' 	III III '../v).5-700() 
this office letter of even nr.rib.er  Oated". 
a2,-,-).4.n-c,e,c-  to of 4,74cite as such anfl pos 	on the "4 74 :T or_/ 

a.:.7 -i.nst each 

1:trita 	 Present TlivI4 on to 
-0. 	 :1  On h!.ch posd 

pror.o -jn. 
a s 	"i I qr4".III 

1. 	Sh1 	 r'C'" 	rJr.I 

0 
-,) -‘1‘2shan 	urar, 	.r. I 

It R. 2. q 4 nsh, 	iO 	r. I 
z 

It 

,-TI 

ALT) 

ALr Tv,  

" 	C", el hi 	 _11 

n:71  7 51 ricr 
vacancy. 

TIe) 
ALT) 

- 

-1.K.7adera 	-(/ o- 71 

7• 	Rw-ischr Kmarl  7LI PLI 
Cable Jo4 nter 

O.?, 	":a1ho:ra 2 ,37 qr.I I- F.') 7±c 	-h. Pr er. Lai 
T'npsin iio is 
pos 	82.inst 
te-ripor,' 

po-t of 
11,r.II 	in 

9. " Gurbua Sinch, 

AS 1O 	r, 

FZR 

rTi 
7-,  LT 

FZR 

ELI 
DLI 

ACrninst an 

vpcancy, 

12." 	Sri Ran, 	0,7„ .i  • DLI 
1'3." 	 TC!: Gr.' ILO 

14." n - • —) T TT j7 

19." anjinf'or Sinch, 	TT ,1 

 

'Co 



TO/ 
SC:? 

c:chool 

40 	 Q 
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• 
.,0. 
••••••.* 

" •-•,•••• vis.7'n.-: 
•••, 

Fl 
1.231 

n 
(17'. 	• 
4.74.5"f 

20 . 

2i.0 
It 

23 • " 

01 . " 

n 7 

	

It 

1" rir 	I 

th.lr, 	,r. I 
`31-•2!•13!-13r 	'zinghl  

"n::,s1 	Lai 	( 	)5  -cn- 
-r• 

r 	Ina r 5  - o- 

AT'-L 

Alf'. 
AL' 

ALL' 

771.1: 

A  TT, 

AL:' 

AL!' 

. 	- 

-P in^' 	ri 
••1.,,• 4 	4 	nr. 

v-c7ncy. 

n-- 

2 	. " 	A 	A 1-2-1?, 	IM.ZP 0- 1.7  

27.1! Ki shore -Co- ALP AL' 7c3 	i 1 ::11_-.7r • .„3.7,1•1 	'trans C 
uo 	11:0 

P. 7P 	t an 
tinf-,, 	VP CF' 

21." Gupta, n- ALI' Arin t an 
cr.T.s 
v-, cency. 

29." .D. 'T2rria 5  -(o- ALE - 	0-- 
10." : --C 0-- 

• c•.! 773 7-co 
71-1p.n Lai 	Go oil  -(0- 7 LI 'L1 

33." Co- LI I 

-Tij a:,  Kumar 
ap.vi  Kurar ipoor,-?o-LI 
D. K. 9inghl  -(o- A Lr 

-Co- ALT 
r•! 	ci 

_ 

o- ALT 
-Cr 0- 

nn 
o0 • 

39. " 	ttal  
/10."  

--Co- 
--00--
--co-- 
--Co-
-- co-- 

74.c -) 
tfc. o LCO 
-•^ iris -7 ?2. 

in: VP CP.r1Cy• 
.7:T.0 n."-;-^ 

tf(. 
L:7.0 

vp T,c7r, 
TTT 	 A -P inr;-t 

"If nc7. 
77) 

1.• 

3/ ,U 

35." 

)A. • ) • 

37." 

41. " Darnociar 30_ ran 	-co- r.IZT3 
r-4!i_op 

KuriPr 

4 3 . " 	 -(0- JU 

44 ," 5:p1elov 	-(1  0- 

z 7)." 0..P.r31-17Pstr, vn 	ALT' 

r• • 	,-•*- lin el, . 4.6 

o-- 



niC 

vice qh. 
'7.7.7athur. 
AF,ainst an 
existing 
vacancy. 
--do-- 

promptly.' 

5.1.2? 
Sehior Personnel Officer (PC; 

  

1`ame 	Designation Division posted ns 	Remarks 
71Y,re 	YCI r.III 
-Tor!:ing 	in rivi7on 

          

45. qh„ A.K.Tat1;:a1 TCTI Gr.I DLI HQ Against 
teporary 
do=raled 
post-of TCI 
qr.II at 

Against an 
existing 
vacancy. 
--do--
--do-- 

	

47. " Ravinder Eohany -do- 	DLI 	rLT 

LT, 	Amarjit Sin7h, -do- 	DLI71.4I 
Som Dutt Shar-a l -do- 	DLI , 	DLI 
Shyam Sunder 	-do- 	DLI 	DLI 

 
 
 

54, 

Sobti, 
A.K.Garg, 
S.K.Arora, 
Surinder 1,7ohan, 
C.N.P.Karta, 

do- 	RE 	RE 
-do- 	ALD 	111:1C1 

do 	TIJ(C) 	(.:(C) 
-do- 	73KY 	3KE 

--do--
--do--
--do-- 
7ice 
Tripathi fd 
to IRO 
aginst an 
existing 
vacancy. 

" Harbans Lal(SC), -do- 

" Varinder Singh, 

57• " Jai Parkash, 	-do- 

Ram Dayal 	-do- 
(SC), 

59. 	Tianu Pratap(SCIrde- 
50. II Dheram Paul 

Singh(SC),  

'FZR Against an 
existing 
vacancy. 

BKN 	T3KN 	Vice Sh.. 
Dharam 7ir 
TCI Gr.III 
Tansferr:d 
tx) D,r.CgTE 
(7:D'vite 

rari 
reverted. 

Against an 
;is 

vacancy. 
--do--

--do-- 
71c2 
cleyak 
T3I 
tfd.to  
linder TE 
Ar,—a/LKo 

Eangal Ram (SC),Cable 
Jointer 

:-;angal Singh(qC), 

Advi-le -'1;76 of change 

0 

3onte.nr,. 



- 

Ho. 754-E/102-111(Eii3) Dated: 5.4.1982. 

Copy forwarded for information and 'necessary 
action to : 

DRMs DLI, FZR, ALI), LEW, 1113, DKN a JU 

Dy, CSTE/MW(11,, DRI:s Office, -  YDLS. 

SS TE/TW DIMS 	 1DLS.- 

Chief Engine3r/RE/AID 

O. 	Dy. CST, Signal Shop, Gn. 

SS;!E Se2T Training School, CZB. 

CSTE/Const. 
:aroda House, New Delhi. 

00/HQ 
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Luestnrws Dir102 ) 

writ vstition to. 	of IP 

8. D. ?anew 	 • 	• • 	P etitlfrvire 
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In the Hon' ble High Court of Judicature 	Allahabad, 

Lucknow bench ) 

Writ E- etition No. 	of 1982 

B. D. P an dey 	 • • • 
	

• • 	 .t- otitioner 

V. 

Union Of India and ors 	• . 	• • 	 arties 

Norther itailway. 

No. 940E/II.1/8u/11. 

NOTICE 

frh 	following prcmotions and provisions are k 

hereby issued to have immediate effect :- 

Shri B.D. Shukla, T.C.11.-I/Lucknm in grade 

Rs. 38v-5eu (R6 , is promoted to officiate on T.C.1 Gr. III 

(425-7oG and posted vice Shri B.K. Banerlee reverted. 

ar B.K. Banerjee, officiating 'ICI 	. iii 

iviisiona1 ffice. 
.L,ucimow. Dt. 26-4.1982 

425-7uu .  (Aahoe i  on reversion is posted as TCR Or. I 380- 

56) ice Ehri B. D. Shukla. 

thri Anil Kumar Ni gem, TCI grade III in g•ade 

425-701 on ttensfer from 41.1chabad ijivision, is posted 

as TCI Or. III lItiLko in the Sari e g.e..de vice ahri Heera 

Lal reverted. 

Siri Hira Lal, officiating TOI Gr. III 425-70C 

(Acth.oc on reversion is posted as Ch.blo Joinder Gr. IiLko 

inn grade 380-560 against an exisiting vacancy. 

diri K.L. Dhanija, TvIX Or. I 380-700 is prcxrioted 

officiate as TCI grade III 425-76._ ,and transferred 

uhVDy. G & T E/1.iisra agevAT/New 



2 

ocf 	6. 6hri K.B. Ram, TOI, Gr. III 425-7u, G2B :Etaga, 

on transfer to this Divisiaa is posted NTiCC 1ri B.D. Fandey 

reverted. 

7. 	ri B. D, 1 andey, officiating 1 Grade III 

425-7u0 
	dhoc 	on reversion as Tad ar,, I in).?' rtd.e 38n- 

56, is posted vice Siri K.L. Dhanija. 

8, 	iri Basant Kumar, TOI grade III 425-7oo G2B (6 & a 

School / on ttansfer .  to this lAvision is posted vice bhri 

M.L. Sharma reverted. 

9. sari M.L. Sharma, officiating TOI grade 425-7„„ 

tz.dhoc ) is reverted as TCM or. I 38u-66„. His posting 

order as TOM Gr I will follow. 

The above orders have the approval of Sr. D. Tfli (lko 

Notes -I S/Shri B. D. Shukla and K.L. Dhanija will be 

pranoted as TOI grade III after passing Medical Examination 

In Category 

For Divisional Railway Manager, 
Lucknow. 

Copy to :- 
1. Sr. D 8TE/ Lueimag Z 2. 6ri D1,29,/tucknow 3.0TI/Lko 

Chaziabadi. 

6, Dy. D;613/1 /1Viicrowara/MX 

7. G.M. 	New Delhi in reference to his 

,letter 0.754z/198-III tIC II B 	thitecl 5/ 14-4-82 

rue uop y 



in the lion l ble •iiiet Court of.udicature tr.alahabad, 

( Luclthow Bench 

Writ P 6tit1on No. 	of 1982 

B. D. P an dey 	 • • 	r etitioner 
V. 

Union of India and others 	 Opp. i- arties 

ANNE XURE 	6 

ohri s.s. Mathur 

T.C.I Gr. III ( Adhoc 

Shri B.K. Banerjee 	•0 

T.C.I. Gr. III (x--(1-hoc ; 

iri JILL. Sharma 

T.C.I. Gr. III (114-hoc ; 

Shri Hira Lal 

T.C. 1) ur. III 	Ad-hoc ;  

Sticcessfully undergone 

4 month,s prcmotion 

Course of WI. 

. Never attended 4 month 
,pr cm otion 
/ Gourse of 'XI. 

.. Undergone 4 months 
of promotion TCI Course /but failed 

in the test and the 

:ir.ntorvie7,^7 held at the 

end of the Gourse. 

DITTO DITTO 

5. Shri B. D. k andey ( etitioner 

T.C.I. Gr. III (d-hoc 
11\/ 

*Shri B. D. Shukla  

j 	Successfully undergone 
_pronott 4 months TO' uourse of  

Never attended 4 
T.C.I Gr. III ( id-hoc 	 months+ TCI Course 

of promotion. 

7. Shri maid Hnnif 	 Dittib 	Ditto 
T.C.I Gr III ( 4.=,d.hoc 

8, Shri P yore Lal 	 Unsuccessful in the 4 
T.I.C. Gr. III 	 months promotion Course 
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',z.econsfall y 

4 ri art s r ot 1 on 

Jour so of 	U.7JII 

*ta  =4:: F. 
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In the Hon' ble High Court of judiegiture bLt Allahabad, 

( Lucknow Bench ) 

'.Trit petition No. 	of 1982 

B. D. an dey 	• 0 
	 Petitioner 

Vs. 

Union of India and others.. 	• 0 

	 Respondents 

ANNEXURE( '7  

Railway' s letter No. E/232/ 7  dated 23.6.64 abb-Reversion 

of employees officiating a higher grade. 

Under this office letter No. E(SS ) 19-71}-t VI(c ) 

dated 6.2.63, a copy of Board's confidential letter No. 

E 9D & AO 61-G/6/36 dated 3o-11-1961 was sent to all 

officers. As per Board's directions, efforts are to be 

made to confirm staff officiating in higher .  grades in 

clear vacancies, if they are found suitable, after trial 

over a reasonable -period of not exceeding 18 months. It 

is, however, observed that in practice, no proper systei 

is being followed ini. repect with the result that staff 

continues to officiate in higher grade for long periods 

and several cases staff who have officiated for locag 

ixtrirkvdsxmxi a number of years have been reverted an 

on account of inefficient working. Such reversions are 

contrary to the extent orders. 

',1ith a view to ensure that a proper assessnent of 

the working of staff officiating in higher grades, i,11 

A otizade and action to revert such crkiloyees, as are . folind 
• 

be unsatisfactory in work in the higher grade, is taken 
/ 

in time, the following procedure is bring introduced for 

strict canpliance by all concerned. 

3. 	'.:henevor an employee is put to officiate in a higher 

post, his immediate superior should sent an assessment 
as 

report/soon as the employee has cempleted 6 months of 
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officiating period. If this report is unsatisfactory a 

similar further report should be sent three months later 

i.e, at the end of 9 months officiating period and eget,. 

3 months later i.e. at the end of 12 mantas officiating 

period. If the first report is satisfactory further reports 

need not be sent unless the employee detriorates in the 

subseeuent months. 

These assessment reports should be sent on to the 

authority who had ordered the promotion. In the case of 

the first and /or second report being unsatisfactory, the 

employee should be warned that the report on his working 

has been unsatisfactory and unless he makes a substantial 

improvement, he will be liable to be reverted. 

If the third report, at the end of 12 months period 

is also unsatisfactory, he should bc promptly reverted 

and if heis to be given a further chance even after the 

third unsatisfactory report, the personal sanction or the 

senior scale officer in the case of class IV employee end 

of a Head of Ibpartment in the case of Class III employee 

should be obtained even after such sanction has been 

obtained and ope ortunity given to the employee is of no 

avial, he must be promptly reverted before completing 

13 months of officiating period. Order for reversion 

in such cases should not be passed by an authority lower 

than the authority who had ordered the promotion. Vihe,n 

employee is reverted for inefficient working from a 

lection post, his name will automatically be deleted 

from the panel. For promotion he will have to app ear 

before a seclection Board afresh. ohcn• an emijo yoe is 

reverted for inefficiency from anon-selection post his 

case should be reviewed at intervals of six months and 

if he is considered fit for premotion, he should be 
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repromoted against the next vacancy. 

6. If it is proposed to revert an employee who had completed 

18 months of officiating period other than by following the.  

MR procedure, the personal sanction of a Head of Departmetvt 

be obtained in the case of class IV employee and G.110 s 

personal sanction must be obtained in the case of class 

ill staff. 

7 SinCe no officiating infliviclual whose vorking is 

unsatisfactory ti could have been allowed to continue 

beyond 18 months except under very special circumstances 

confirmation must be made after 2 years of offciating 

period has been ccmpleted subject to permanent post being 

available for the purpose. In the case of staff with 

satisfactory reports, confirmation against available 

vacancies, can be ordered after one year. It is proposed 

to defer the confirmation of an individual. after 2 years 

G.11's prior sanction should be obtained. 

B. If an employee is not confirmed in higher gbade 

post for want of permenent vacancy he cannot be reverted 

after he has completed 18 months of officaiting period 

on the charge of unsatisfactory working except after 

the following D A R procedure, the procedure being the same 

for confirmed employees or an officiating employee. 

-,->------; 	
9. The assessnent reports referred to above should be 

_\ 7- ,...,.. 	i 
-( 	\rked confidential and a proper record kept of these ,-) r  .. 

. ..- ( 

the employee complete 6 months of officiating _ 	• 2,  

period by putting up a note to the Executive Officer 

for the purpose. 
10. The above procedure should also be followed in the 

case of Class III employee promoted to officiate in 

tecsmxc
.r2 class II in their case, the assessment report 

ccmmunications. rihe Establishment section should_ 

tch watch the case of such employee and initiate action 
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should be salt to the Rorant Head of Department and 

where an officer has been reported an adversely, the 

papers should be put u13 tkr before the (11 for orders. 

True Copy 
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In the Hon e  ble High Court of Judicature .tt Allahabad, 

( Lucknow Bench ) 

B. D. P an dey 	• • 	 • • 
	 P etitioner 

Vs. 

Union of India and others 	 opp. arties 

ANNEXITRE 
	tok 

Always letter No. E/210/u/Ccra dt. 31-1-1966. 

abject :- Reversion of employees officinting in higher 
'geade. 

    

Attention is invited to this office confidential 

letter 14 o. E/232/ 7  dt. 23.6.1964 vide which instruction 

were issued laying down the procedure to be followed in 

the matter of reversion of employees officiating in higher 

grade. The position has been further revised and instruc-

tions contained in the paragraphs which are issied in 

suppersession of the instructionsad issued vide letter 

No. E/232/7 dated 23 6.66. 

2. As per Boards directions contained intheir letter 

No. E (DAR J 61-0-6-30 dated 30-11-1961 efforts are .to 

F(,'N,be made to stse confirm staff offieiting in higher grade 
'T/\ ‘ 

r 	 clear vacancies, if they are found suitable, agter 

over a reasonable period not exceeding 18 months 

is however, observed that in practice no proper 

. 	stem is being followed in this respect with the result 
- that staff continue to officiate in higher grade for 

long period and in several cases staff who have officiated 

for a number of years have been reverted on account of 

Jaxxsuditicarkeraxxxiaxseffisircont in elf i ei ent working. aa eh 

reversion are contrary to the extent orders. 
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With a view to ensure that a proper assessment of 

the IVO rking of staff officiating in higier grades, is 

made and action to revert such employees as are found. 

to be satisfactory in work in the higher grade is taken 

In time. Ale following procedure is being introduced for 

strict ccrapliance by all concerned. 

Whenever employee is not to officiate in a hgiher 

Post which may be a selection post or non- seclection 

post, his immediate superior should sieriti send an 

assessnent report as soon as the enployee has completed 

3 months officiating period to the suthority who had 

ordered his promotion, in the case of an =satisfactory 

report a warning letter should also be Issued to the 

employee and in which instance of his failure should 

be pointed, out to him. 	futher report should be 

prepared 3 months later i.e. at the end of 6 months 

officiating period and sent to the autnority who had 

ordered the promotion. If this report is also unsatisfac-

tory the employee concerned Irir may be reverted with 

personal sanction of a Senior Officer in the case of 

class I1T employee and of a id of Department in the ease 

of class III employee. 

If an employee is reverted after 6 months tio=lret 

case of selection posts the selection committee made 

an error of judgment in assessing his atilities. The 

aspect also should be examined by the authority ordering 

the reversion in every such cases. 

F oj 

due to his unsuitability it is to be presumed that 

i_ther his record of service was not consulted at the 

& 'ime 
 of ordering his promotion or if sonculted, it did 

J 	not give a correct assessment of his ability and in 
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6. ihen an etmployee is reverted for inefficient working 

from a. selection post, his name will be automatically_ 

deleted frcm the panel. For re-promotion he will have 

to appear before s selection Board afregi, Where no 

employee is reverted for inefficiency frcm a non-selection 

post his case should be reviewed at intervals of six mcnths 

and if he is considered fit for promotion he should be 

re-promoted a,Finst the next vacancy. 

7, In the terms of Board's letter No. E(D & ) 65-Re 6/ 

24 dated 9.6.65 circulated under his office letter No, 

/VII/232/7 (Con dated 30.6.65, any person who is 

permitted to officiate beyonti. 18 mouths must not be 

reverted for unsatisfactory work without following the 

procedure prescribed in the risciplinary and Appeal Rules. 

8. A question may be raised whether the safeguard applies 

to persons who are officiating on promotion as an stop gap 

measure and not after t empanelment in the case of 

selection posts and after passing the suitability test 

( in the case of non-selection post i  it is clarified that 

the aforesaid applies to only those employeos who have 

acquired a prescriptive right to the officiating post by 

virtue of their empanelment or having been t!ek declared 

suitable by the competent authorities. It does not apply 

r</to those officiting on promotion as a stop gap measure 

and.‘ftiso to those cases *ere en employee duly selected 

ffs 

 

'to be reverted after a lapse of 18 month:3 because 

of .eancellation of selection and. proceedings due to &came 

:7elicinge in the panel position consequent to relttification 

of mistake in seniority etc. 

9. Since no officiating individuln .whose working is 

unsatisfactory could have been allowed to continue beyond 

18 months except under very special circumstances confirme- 

tIon 	st b, •tr/op  

f 
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mation must be made after two years of officiating 

period has been cempleted subject to permenent post 

being available for the prupsoe. In the case of staff 

with satisfactory reports, confirmation against available 

vacancies can be ordered after one year, if it is proposed 

to defer the confirmation of an individuel after 2 years 

G.M's prior sanction should be obtained. 

The assessment reports referred to above should be 

marked confidential and a proper record kept of those 

communication. The Establishment section should vertbdx 

watch the case of each employee and initiate action when 

the employee cartpleted 3 months of officiating period 

by putting up a note to the Executive Officer for the 

purp ose . 

That the above procedute should also be followed 

in the case of class III employees prcmoted to officiate 

in class II. In their case, the assessmt report should 

be sent to the HQ, and where the officer has been reported 

on adtersely, the papers should be put up to the General 

Manager personally for his information nd orders. 

True Copy. 
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In the arovat Hon 	E• gh C ourt of Judicature At Allahrtbad. 

Cvtil/7 - 	c2(Cc9/Lirow--itekich 

Writ rst1tion 1 o. 	1 	of 1982. 

.b. D. randey sin. of Ohmdra Lutt, 	Grade III, 

Autdi tele Exchange, N. Railway, Hazratganj, Lucknow 

r/o Sodar bazar, unntt. Lucknow. 	.• r etitioner. 

Versu s 

1, union of -Lndia through the ,-:-eneral &onager, i-orth..rr3. 

Railway, .uaroda House, New Delhi. 

2. lb.* Chief oigrial and isli-Ucramunication ngineer 

% Tole 	Barodal.,ouse, iiew Delhi. 

3, Senior ial and Tele-oommunication zneneer, 

Northern itailway Office, hazratgan;1, buckn C711. 

4. ohier Tele-Communication -Lnspector, northern 

ailWay, fiazratganl, -Lucknow. 

5, Divisional Railway manager, northern ,I.ailway, 

1,-azrat grin 	Liu cknow. 	 • • 
	 opp .r nrties. 

651YriaiaTION FOR oTeLY OF oprakau  

OF ORDER CONTAINED IN ANNEX.TRE _ 5,  

Ifik 	 It 	most humbly sutmitted as under :-. 

Tht,t the petitioner is working as .C.I. Cr, III 

and has not been relieved by ohri 

who has been transferred to ,eihi but the 

petitioner is likely to be reverted in view 

of order contained in unnexure-5. 

t 2, 	MLA the petititner hus set out (4•ounds of 

challenging the said ann.exu:re-5 in the writ-

petition. 
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t3 	Thrit it is cri-) c ea t for the ends cf 1.1.z.itiec VIA; 

op cration of order c on tnin cd in ...1.71.neDrure 5 nay 

be staYed pending the decision of the it p otiti 

er of ore it Oar s rocctfu11y p un rd. that the 

operation of the order contained in -;,nn crarc .5 may 

be stayed p et-ling the decision of the 7rr1t p (titian 

u elm city- 	 t,'oun se! for th e 	cti ti on cr. c 



1982 
4FFID 

26[)+( 
HIGH 
ALLA 
_ 

_ 	T). -I an ley • 	etitioner 

Lucknow Bench ) 

It 

UR T, 

SAD 

f 

4-A4  4-4111'*-1.  L  144J,- 

41 /571(1-- 

MI% At " 
WY*" 

t 
g(r.i 

the ilon•ble nigh ,ourt of Judicature At Arehsbedt  

vs. 

Union of India titn.d. others 	• • 	Opp, P r rt:les 

Itffi davit in support of oervice of 

- notices on the 4 upp a  Parties. No. :3, 4 end 5 

I, B. D. Psndey aged about 4,e years son of 

Lhr Cheavire Dutt r/o !Hader Bazar, Ckintt. Lucknow 

hereby solemnly affirm ft s under :- 

1. Thet the d.eponent servrd the notice and duplicate 

on op;..od. te party en. 4 but opposite parties 0. 

:3 end 5 declined to receive the SMITO with the rerilt 

that the deponent despatched the stele on 

by registered post. 

P. lhett steps for the issue of notices to the apposite 

parties No. 1 and 2 were promptly taken. 

Dist 3-tsr on the cr-. parties 	to freatiped the 

	

not 4  ot 4 7 •=t•- r 	jA•Tv` • Lep onent 

	

- 	 c.)L 

v,eri fiction 

3. 

I, the above named deponent do hereby verify th!it 

the contents, of pares 1 and 2 rt r ,e true to my persol 

len.crliedge• end no pert of it is false and nothing material 

hes been ccncealed so help me Cod. 

Soelmenly affirmed 1-.'efore me 6-11 
jcp.nw. a.r../.i;•41t. by the deponent /3,,D_Porr 

who has been identified by airiTh 
.Hdir•,-, ante of High Clourt, Lucknow_Bench. 

hrIve srtisfirrl. m.ys,elf br 	'1n1rt th 01 eponomt tho-t 
he understands the ccntents of this affidavit whelh have 

171, rn er4 out end. erlained by me. 

z. ), 5'.Q 
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G.V. 3. 

ACCEPTED ACCEPTED  
7500 F 

Designation of the Executing Officer 

9! 

E5Tat%11 

lizt 

Dated  6.7.1982.197 

R.P.P. Delhi-71919-1 

( Siddhart4r- 
Advocate. 

Before 
	

In the Honlble High Court of Judicature at Allahabad, 
In the Court of 
	

Lucknow Bench, Lucknow 

Writ Petition No.2123 of 1982 
Sri B .D. Pandey 
	 Plaintiff  

Defendant 	 • Appellant 
Claimant 

Versus 
	

Petitioner 

Union of India, and others Defendant 
Plaintiff Respondent 

The President of India do hereby appoint and authorise Shri..55, ddh art h Verma,  

Alahanagar Extension, Lucknow 	 

to appear, act, apply, plead in and prosecute the above described suit/appeal/proceedings on 
behalf of the Union of India to file and take back documents, to accePt processes of the 
Court to appoint and instruct Counsel, Advocate or Pleader, to withdraw and deposit 
'moneys and generally to represent the Union of India in the above desicribed suit/appeal/ 
proceedings and to do all things incidental to such appearing, acting, applying, Pleading and 
prosecuting for the Union of India SUBJECT ,NEVERTHELESS to the condition that unless 
express authority in that behalf has previously been obtained from the appropriate Officer of 
1111a3overnment of India, the said Counsel/Advocate/Pleader or any, Counsel, Advocate or 
Pleader oppointed by him shall not withdraw or withdraw from or abandon wholly or partly 
the suit/appeal/claim/defence/proceedings against all or any defendants/respondents/appellant/ 
plaintiff/apposite parties or enter into any agreement, settlement, or compromise whereby the 
suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any, matter 'or matters 
arising or in dispute therein to arbitration PROVIDED THAT in exceptipnal circumstances 
when there is not sufficient time to consult such/appropriate Officer of the Government of 
India and an omission to settle or compromise would be definitely prejudicial to the interest 

f the 43overnment of India and said Pleader/Advocate of Counsel May enter into any 
agreemAt, settlement or compromise whereby the suit/appeal/proceeding is/are wholly or 
partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and 
co Ilmanicate forthwith to the said officer the special reasons for entering into the agreement, 
settlement or compromise. 

The President hereby agrees to ratify all acts done by the aforesaid 

Shri 	Sid di:Leith 	rut a, .. A 	. 

intursance of this authority. 

IN WITNESS WHEREOF these presents are duly executed for and o,n behalf of the 

President of India this the. 	6th  	day of 	. . .... ..... 19 
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